
7
Facebook.com/thegoaneveryday The Goan (Playstore) Instagram.com/thegoaneveryday@thegoaneverydaylog on to thegoan.net

mail us at >> desk@thegoan.net

Sd/- Pravind J. Gawas
Mamlatdar of  Bardez Taluka

 Mapusa, Goa

Case No.  TNC / PUR / u/s 18-C / Can / 10 / 2014
1. Perpet Dias alias Maria Perpetua Fernandes, 
r/o H. No. 385, Marques vaddo, Candolim, 
Bardez, Goa                             ..... Applicant
                                  V/s 
1. Timotio jeorge D Souza Rauta 2. Pascoal D 
Souza  Rauta 3. Martino D Souza, All r/o 
Marques Vaddo, Candolim, Bardez, Goa 4. Ana 
Maria DE Souz  alias Ana  Maria  de Souza 
Rauto alias Marina Dsouza, r/o Viegas Wado, 
Arpora, Bardez, Goa                  ….Opponents 
                      PUBLICATION  NOTICE
To  The Opponents
    Whereas the applicant above named  has 
made  an application  dated  23/7/2014 u/s  18-C 
of the Goa Daman & Diu  Agricultural Tenancy 
Act  1964  for  purchase  of   field  bearing 
Survey No. 249/32  situated at Candolim, 
Bardez, Goa, in this Court  against you.
     And whereas the applicant by application 
dated 13/02/2023 informed that the notice sent 
by regd AD post to the opponent is served but 
could not find out the addresses of the Opponent 
and it is therefore prayed for substitute service to 
the said opponent and his heirs by way of 
publication in daily local newspaper.
  And whereas  this  Court is  satisfied  that  this 
is a  fit  case  for ordering  such service.
    Now therefore,  notice  is  hereby  given  to 
you under Order V of Rule 20(1)A of  the C.P.C. 
1908 to appear  before this  Court either in 
person or by duly  authorization  on 06/03/2023 
at  10.30 a.m. to  answer  the  claim.
 Take notice that, in default of your appearance 
as aforesaid on the date and time mentioned 
above, the application will be heard and 
determined  in  your absence.
 Given   under my hand  and the  seal of this 
Court  on  this  21st  day  of  February  2023.

IN THE COURT OF THE MAMLATDAR 
OF BARDEZ TALUKA AT MAPUSA GOA

Seal 

Sd/- Bhiku L. Gawas
Joint Mamlatdar III of  Bardez Taluka

 Mapusa, Goa

Case No.  JM-II / MND / SR / Mapusa / 08 / 2022
Mrs. Laxmi alias Savle Shiva Mandrekar, W/o 
late Shiva Mandrekar, Major of age, Indian 
National, household, R/o H. No. 23/A, 
Karaswada, Mapusa, Bardez, Goa ..... Applicant
                                  V/s 
1. Mrs. Veronica Carrasco, major of age, Indian 
National, R/o 23/3, Karaswada, Mapusa, 
Bardez, Goa 2. Mrs. Dhanashri Dhananjay 
Nagzarkar, Major of age, Indian National, R/o 
23/3, Karaswada, Mapusa, Bardez, Goa
                                                 ….Opponents 
                   PUBLICATION  NOTICE
To  The Opponents
    Whereas the applicant above named  has 
made  an application  dated  22/06/2022  u/s  8-
A  of the Goa Daman & Diu  Mundkar Protection 
from Eviction) Act 1975 for declaration of 
mundkar with regards to property surveyed 
under P.T. Sheet No.  38 of Chalta No. 7-A of 
Mapusa City, taluka bardez inthis Court against 
you.
     And whereas the applicant by application 
dated 05/11/2022 informed that the notice sent 
by regd AD post to the opponent is returned 
served. The applicant has therefore prayed for 
substitute service as he is not aware of any other 
address of the opponent by way of publication in 
the local newspaper and the same has been 
granted by this court being genuine.
  And whereas  this  Court is  satisfied  that  this 
is a  fit  case  for ordering  such service.
    Now therefore,  notice  is  hereby  given  to 
you under Order V of Rule 20(1)A of  the C.P.C. 
1908 to appear  before this  Court either in 
person or by an agent duly instructed and able to 
answer all material questions relating to the 
application on 06/03/2023 at 10.30 a.m. failing 
which the application shall be heard and 
determined ex parte.
  Given   under my hand  and the  seal of this 
Court  on  this  31st  day  of  January  2023.

IN THE COURT OF THE MAMLATDAR II
OF BARDEZ TALUKA AT MAPUSA GOA

Seal 

Sd/- Pravind J. Gawas
Mamlatdar of  Bardez Taluka

 Mapusa, Goa

Case No.  TNC / PUR / u/s 18-C / Can / 10 / 2014
1. Perpet Dias alias Maria Perpetua Fernandes, 
r/o H. No. 385, Marques vaddo, Candolim, 
Bardez, Goa                             ..... Applicant
                                  V/s 
1. Timotio jeorge D Souza Rauta 2. Pascoal D 
Souza  Rauta 3. Martino D Souza, All r/o 
Marques Vaddo, Candolim, Bardez, Goa 4. Ana 
Maria DE Souz  alias Ana  Maria  de Souza 
Rauto alias Marina Dsouza, r/o Viegas Wado, 
Arpora, Bardez, Goa                  ….Opponents 
                      PUBLICATION  NOTICE
To  The Opponents
    Whereas the applicant above named  has 
made  an application  dated  23/7/2014 u/s  18-C 
of the Goa Daman & Diu  Agricultural Tenancy 
Act  1964  for  purchase  of   field  bearing 
Survey No. 249/32  situated at Candolim, 
Bardez, Goa, in this Court  against you.
     And whereas the applicant by application 
dated 13/02/2023 informed that the notice sent 
by regd AD post to the opponent is served but 
could not find out the addresses of the Opponent 
and it is therefore prayed for substitute service to 
the said opponent and his heirs by way of 
publication in daily local newspaper.
  And whereas  this  Court is  satisfied  that  this 
is a  fit  case  for ordering  such service.
    Now therefore,  notice  is  hereby  given  to 
you under Order V of Rule 20(1)A of  the C.P.C. 
1908 to appear  before this  Court either in 
person or by duly  authorization  on 06/03/2023 
at  10.30 a.m. to  answer  the  claim.
 Take notice that, in default of your appearance 
as aforesaid on the date and time mentioned 
above, the application will be heard and 
determined  in  your absence.
 Given   under my hand  and the  seal of this 
Court  on  this  21st  day  of  February  2023.

IN THE COURT OF THE MAMLATDAR 
OF BARDEZ TALUKA AT MAPUSA GOA

Seal 

Sd/- Bhiku L. Gawas
Joint Mamlatdar III of  Bardez Taluka

 Mapusa, Goa

Case No.  JM-II / MND / SR / Mapusa / 08 / 2022
Mrs. Laxmi alias Savle Shiva Mandrekar, W/o 
late Shiva Mandrekar, Major of age, Indian 
National, household, R/o H. No. 23/A, 
Karaswada, Mapusa, Bardez, Goa ..... Applicant
                                  V/s 
1. Mrs. Veronica Carrasco, major of age, Indian 
National, R/o 23/3, Karaswada, Mapusa, 
Bardez, Goa 2. Mrs. Dhanashri Dhananjay 
Nagzarkar, Major of age, Indian National, R/o 
23/3, Karaswada, Mapusa, Bardez, Goa
                                                 ….Opponents 
                   PUBLICATION  NOTICE
To  The Opponents
    Whereas the applicant above named  has 
made  an application  dated  22/06/2022  u/s  8-
A  of the Goa Daman & Diu  Mundkar Protection 
from Eviction) Act 1975 for declaration of 
mundkar with regards to property surveyed 
under P.T. Sheet No.  38 of Chalta No. 7-A of 
Mapusa City, taluka bardez inthis Court against 
you.
     And whereas the applicant by application 
dated 05/11/2022 informed that the notice sent 
by regd AD post to the opponent is returned 
served. The applicant has therefore prayed for 
substitute service as he is not aware of any other 
address of the opponent by way of publication in 
the local newspaper and the same has been 
granted by this court being genuine.
  And whereas  this  Court is  satisfied  that  this 
is a  fit  case  for ordering  such service.
    Now therefore,  notice  is  hereby  given  to 
you under Order V of Rule 20(1)A of  the C.P.C. 
1908 to appear  before this  Court either in 
person or by an agent duly instructed and able to 
answer all material questions relating to the 
application on 06/03/2023 at 10.30 a.m. failing 
which the application shall be heard and 
determined ex parte.
  Given   under my hand  and the  seal of this 
Court  on  this  31st  day  of  January  2023.

IN THE COURT OF THE MAMLATDAR II
OF BARDEZ TALUKA AT MAPUSA GOA

Seal 

Sd/- Bhiku Gavas
Mamlatdar / Jt. Mamltadar cum 

Certifying Officer Bardez

Case No. MUT / 85093 / Siolim / 2023
Maria Zita Lobo, Antonio Teotonio Lobo, Andre 
Cazmilo Lobo and Joephyn Lobo, H. No. 142, 
Rodrigues Vaddo, Tropa, Sodiem, Siolim, 
Bardez, Goa                               ..... Applicant
                                  V/s 
1. June Fernandes 2. John  Oswald Fernandes 
3. Jose  Maria  Lobo           ......Respondents 
To, The above named respondents / legal heirs
                      PUBLIC  NOTICE
Whereas the applicants Maria Zita Lobo, Antonio 
Teotonio Lobo, Andre Cazmilo Lobo and 
Joephyn Lobo, H. No. 142, Rodrigues Vaddo, 
Tropa, Sodiem, Siolim, Bardez, Goa, has applied 
for mutation under section 96 of L.R.C. 1968 to 
include their names  in  the occupants column 
under Sy. No. 287/28 of Village Siolim, Taluka 
Bardez, thereby deleting the existing names of 
Luizino Fernandes and John Oswald Fernandes 
therein as per Deed of Sale regd. No. BRZ-BK1-
00301-2018  CD Number BRZD793 dated 
16/01/2018 executed before Sub Registrar of 
Bardez, Inventory Proceeding No. 200/2021/E 
dated 22/04/2022 passed in the Court of the Civil 
Judge Junior Division at Mapusa, Goa.
 WHEREAS, The notices in Form X was sent to all 
the interested persons by registered AD., however 
some of the notices could not be served and 
returned unserved to the sender with postal remark 
expired. incomplete address house locked, not 
known, insufficient address and party out of station 
Etc. 
AND WHEREAS, the aforesaid applicant by 
application dated: 13/02/2023 has prayed for 
substitute service by means of displaying on the 
website of Directorate of Settlement and Land 
Records, Panaji ( < https:// dslr .goa. gov.in/ Public 
SubNofice_Mutafionaspx>) as per  Rule 10 sub 
rule (2) of Goa Land Revenue (Records of Rights 
and Register of Cultivators) (Amendment) Rules 
2021. As the applicant has submitted  that they are 
not aware about the correct addresses of the 
respondents/their heirs if any for effecting personal 
service of the notice  and  prayed  to serve notice 
by way of displaying on Directorate of Settlement 
and Land Records website. Whereas I am satisfied 
that this is a fit case for such a publication. 
  NOW THEREFORE, all the interested persons 
are hereby given notice of the said mutation entry 
and called upon to file their objection if any in the 
office of Mamtaldark Jt. Mamlatdar of BARDEZ 
within fifteen days from the date of  displaying of 
this notice on the DSLR website along with 
material/documentary evidence on which you rely 
upon in person or through  authorized agent, failing 
which deem fit action under section 96 of the Goa, 
Land Revenue code, 1968 will be taken in your 
absence.
Given  under my hand and seal on this 13th 
February 2023.

BEFORE THE MAMLATDAR / JT. MAMLATDAR 
OF BARDEZ,  GOA

Seal 

Sd/- Bhiku Gavas
Mamlatdar / Jt. Mamltadar cum 

Certifying Officer Bardez

Case No. MUT / 84655 / Parra / 2023
Ninotechka Wereburga De Sa alias Ninotchka 
Wereburga Wood, Nikhera Complex, New 
Colony, Nagpur 440001                ..... Applicant
                                  V/s 
1. Wolfango Joao De Souza 2. Joao Wilfred 
Jeorge  Aleixo 3. Roland Garth  Wood 4. 
Anthony De Sa 5. Natalia Louiza De Souza @ 
Natalia Elisa Dsouza @Natalia Elisa De Souza 
6. Isabel Dsa @ Isabel Purificacao  Apolonio 
Dsouza @ Isabel Apolonia De Sa 7. Mary Maud 
De Sa 8. Vincent De Sa 9. Frederick George de 
Sa 10. Sydney Rudolf  De  Sa @  Col. S. R. De 
Sa 11. Jose Antonio  Maria  de  Pampeiu de Sa 
@ John Wilfred  de  Sa 12.  Clementine De  Sa 
@ Clementine Fernandes @ Clementine  
Francisca Blossom De Sa 13. Judith De Sa
                                           ......Respondents 
To, The above named respondents / legal heirs
                      PUBLIC  NOTICE
Whereas the applicant Ninotechka Wereburga De 
Sa alias Ninotchka Wereburga Wood, Nikhera 
Complex, New Colony, Nagpur 440001, has 
applied for mutation under section 96 of L.R.C. 
1968 to include her name  in  the occupants column 
under Sy. No. 46/17 of Village Parra, Taluka 
Bardez, as per Inventory Proceeding No. 
649/2018/G dated 17/02/2021 passed in the Court 
of the Civil Judge Junior Division, Mapusa, Goa.
 WHEREAS, The notices in Form X was sent to all 
the interested persons by registered AD., however 
some of the notices could not be served and 
returned unserved to the sender with postal remark 
expired. incomplete address house locked, not 
known, insufficient address and party out of station 
Etc. 
AND WHEREAS, the aforesaid applicant by 
application dated: 15/02/2023 has prayed for 
substitute service by means of displaying on the 
website of Directorate of Settlement and Land 
Records, Panaji ( < https:// dslr .goa. gov.in/ Public 
SubNofice_Mutafionaspx>) as per  Rule 10 sub 
rule (2) of Goa Land Revenue (Records of Rights 
and Register of Cultivators) (Amendment) Rules 
2021. As the applicant has submitted  that they are 
not aware about the correct addresses of the 
respondents/their heirs if any for effecting personal 
service of the notice  and  prayed  to serve notice 
by way of displaying on Directorate of Settlement 
and Land Records website. Whereas I am satisfied 
that this is a fit case for such a publication. 
  NOW THEREFORE, all the interested persons 
are hereby given notice of the said mutation entry 
and called upon to file their objection if any in the 
office of Mamtaldark Jt. Mamlatdar of BARDEZ 
within fifteen days from the date of  displaying of 
this notice on the DSLR website along with 
material/documentary evidence on which you rely 
upon in person or through  authorized agent, failing 
which deem fit action under section 96 of the Goa, 
Land Revenue code, 1968 will be taken in your 
absence.
Given  under my hand and seal on this 15th 
February 2023.

BEFORE THE MAMLATDAR / JT. MAMLATDAR 
OF BARDEZ,  GOA

Seal 

Sd/- Bhiku Gavas
Mamlatdar / Jt. Mamltadar cum 

Certifying Officer Bardez

Case No. MUT / 85093 / Siolim / 2023
Maria Zita Lobo, Antonio Teotonio Lobo, Andre 
Cazmilo Lobo and Joephyn Lobo, H. No. 142, 
Rodrigues Vaddo, Tropa, Sodiem, Siolim, 
Bardez, Goa                               ..... Applicant
                                  V/s 
1. June Fernandes 2. John  Oswald Fernandes 
3. Jose  Maria  Lobo           ......Respondents 
To, The above named respondents / legal heirs
                      PUBLIC  NOTICE
Whereas the applicants Maria Zita Lobo, Antonio 
Teotonio Lobo, Andre Cazmilo Lobo and 
Joephyn Lobo, H. No. 142, Rodrigues Vaddo, 
Tropa, Sodiem, Siolim, Bardez, Goa, has applied 
for mutation under section 96 of L.R.C. 1968 to 
include their names  in  the occupants column 
under Sy. No. 287/28 of Village Siolim, Taluka 
Bardez, thereby deleting the existing names of 
Luizino Fernandes and John Oswald Fernandes 
therein as per Deed of Sale regd. No. BRZ-BK1-
00301-2018  CD Number BRZD793 dated 
16/01/2018 executed before Sub Registrar of 
Bardez, Inventory Proceeding No. 200/2021/E 
dated 22/04/2022 passed in the Court of the Civil 
Judge Junior Division at Mapusa, Goa.
 WHEREAS, The notices in Form X was sent to all 
the interested persons by registered AD., however 
some of the notices could not be served and 
returned unserved to the sender with postal remark 
expired. incomplete address house locked, not 
known, insufficient address and party out of station 
Etc. 
AND WHEREAS, the aforesaid applicant by 
application dated: 13/02/2023 has prayed for 
substitute service by means of displaying on the 
website of Directorate of Settlement and Land 
Records, Panaji ( < https:// dslr .goa. gov.in/ Public 
SubNofice_Mutafionaspx>) as per  Rule 10 sub 
rule (2) of Goa Land Revenue (Records of Rights 
and Register of Cultivators) (Amendment) Rules 
2021. As the applicant has submitted  that they are 
not aware about the correct addresses of the 
respondents/their heirs if any for effecting personal 
service of the notice  and  prayed  to serve notice 
by way of displaying on Directorate of Settlement 
and Land Records website. Whereas I am satisfied 
that this is a fit case for such a publication. 
  NOW THEREFORE, all the interested persons 
are hereby given notice of the said mutation entry 
and called upon to file their objection if any in the 
office of Mamtaldark Jt. Mamlatdar of BARDEZ 
within fifteen days from the date of  displaying of 
this notice on the DSLR website along with 
material/documentary evidence on which you rely 
upon in person or through  authorized agent, failing 
which deem fit action under section 96 of the Goa, 
Land Revenue code, 1968 will be taken in your 
absence.
Given  under my hand and seal on this 13th 
February 2023.

BEFORE THE MAMLATDAR / JT. MAMLATDAR 
OF BARDEZ,  GOA

Seal 

Sd/- Bhiku Gavas
Mamlatdar / Jt. Mamltadar cum 

Certifying Officer Bardez

Case No. MUT / 84655 / Parra / 2023
Ninotechka Wereburga De Sa alias Ninotchka 
Wereburga Wood, Nikhera Complex, New 
Colony, Nagpur 440001                ..... Applicant
                                  V/s 
1. Wolfango Joao De Souza 2. Joao Wilfred 
Jeorge  Aleixo 3. Roland Garth  Wood 4. 
Anthony De Sa 5. Natalia Louiza De Souza @ 
Natalia Elisa Dsouza @Natalia Elisa De Souza 
6. Isabel Dsa @ Isabel Purificacao  Apolonio 
Dsouza @ Isabel Apolonia De Sa 7. Mary Maud 
De Sa 8. Vincent De Sa 9. Frederick George de 
Sa 10. Sydney Rudolf  De  Sa @  Col. S. R. De 
Sa 11. Jose Antonio  Maria  de  Pampeiu de Sa 
@ John Wilfred  de  Sa 12.  Clementine De  Sa 
@ Clementine Fernandes @ Clementine  
Francisca Blossom De Sa 13. Judith De Sa
                                           ......Respondents 
To, The above named respondents / legal heirs
                      PUBLIC  NOTICE
Whereas the applicant Ninotechka Wereburga De 
Sa alias Ninotchka Wereburga Wood, Nikhera 
Complex, New Colony, Nagpur 440001, has 
applied for mutation under section 96 of L.R.C. 
1968 to include her name  in  the occupants column 
under Sy. No. 46/17 of Village Parra, Taluka 
Bardez, as per Inventory Proceeding No. 
649/2018/G dated 17/02/2021 passed in the Court 
of the Civil Judge Junior Division, Mapusa, Goa.
 WHEREAS, The notices in Form X was sent to all 
the interested persons by registered AD., however 
some of the notices could not be served and 
returned unserved to the sender with postal remark 
expired. incomplete address house locked, not 
known, insufficient address and party out of station 
Etc. 
AND WHEREAS, the aforesaid applicant by 
application dated: 15/02/2023 has prayed for 
substitute service by means of displaying on the 
website of Directorate of Settlement and Land 
Records, Panaji ( < https:// dslr .goa. gov.in/ Public 
SubNofice_Mutafionaspx>) as per  Rule 10 sub 
rule (2) of Goa Land Revenue (Records of Rights 
and Register of Cultivators) (Amendment) Rules 
2021. As the applicant has submitted  that they are 
not aware about the correct addresses of the 
respondents/their heirs if any for effecting personal 
service of the notice  and  prayed  to serve notice 
by way of displaying on Directorate of Settlement 
and Land Records website. Whereas I am satisfied 
that this is a fit case for such a publication. 
  NOW THEREFORE, all the interested persons 
are hereby given notice of the said mutation entry 
and called upon to file their objection if any in the 
office of Mamtaldark Jt. Mamlatdar of BARDEZ 
within fifteen days from the date of  displaying of 
this notice on the DSLR website along with 
material/documentary evidence on which you rely 
upon in person or through  authorized agent, failing 
which deem fit action under section 96 of the Goa, 
Land Revenue code, 1968 will be taken in your 
absence.
Given  under my hand and seal on this 15th 
February 2023.

BEFORE THE MAMLATDAR / JT. MAMLATDAR 
OF BARDEZ,  GOA

Seal 

Sd/- Gouresh  G.  Bugde
Special Notary (Ex-Officio)

Bardez, Mapusa, Goa

NO. CRSR / BARDEZ / NOT / 322 / 2023 Dated 21/02/2023 

Shri Gouresh G. Bugde, Joint Civil Registrar 
cum Sub Registrar and Special Notary II of 
Bardez Judicial Division  at  Mapusa, Goa
In accordance with Sec. 346 (11) of the Goa 
Succession Special Notaries and Inventory 
Proceeding Act 2012, it is hereby made public 
that by a Notarial Deed of Succession dated 
15/02/2023 drawn by and before me Shri 
Gouresh G. Bugde, Joint Civil Registrar cum 
Sub Registrar II and Special Notary Ex-Officio 
Bardez at Mapusa at Page 12v onwards in the 
Notarial Book No. 882 of this Office the following 
is recorded:
That one Mr. Santan Inacio Silva alias Santana 
Silva was married to Josefa Silva alias Josefa 
Gomes. That the said Santan Inacio Silva died 
on 10/01/2004 at Daidar, Shiroda, Goa. And said 
Josefa Silva died on 17/11/2020 at Carona, 
Bardez, Goa, leaving behind following children 
as legal heirs: 1) Mr. Peter Silva, aged 41 years, 
son of late Santana Silva, married to Mrs. 
Godvina Noronha, Indian National, resident of 
H.No.1371/1, Kamtivaddo, Carona, Aldona, 
Bardez, Goa and (2) Mrs. Rosada Silva, aged 53 
years, daughter of late Santana Silva, married to 
Mr. Feliciano Dias, married Indian National, 
resident of Calvim, Bardez, Goa. That there is no 
other person or persons who as per the 
prevailing law in force in this State may be 
referred in the aforesaid inheritance or who may 
concur with the said heirs or who may have any 
better claim to the estate of the said deceased. 
  Any person having objection to this deed may 
file in this Office within  30 days from the date of 
its  publication.

OFFICE OF THE CIVIL REGISTRAR CUM SUB REGISTRAR 
AND SPECIAL NOTARY (EX-OFFICIO)

 OF BARDEZ JUDICIAL DIVISION AT MAPUSA, GOA

Seal 

NOTICE

Sd/- Gurudas S.T. Desai
Deputy Collector & SDO, Bardez 

Mapusa, Goa

Case No. 15 / 124 / 2021 / Part / Land
1. Alex  D’souza 2. Maria Anna D Souza, Both 
R/o Siolim, Bardez, Goa           .......Applicants
                                    V/s
1. Mr. Justiniano Baltazar Oliver, Old Chowgule 
College,  Vidhyanagar,  Margao, Goa
                                                ......Opponents
To, Mr. Justiniano Baltazar Oliver, Old Chowgule 
College,  Vidhyanagar,  Margao, Goa 2. 
Adeodato D’souza, H. No. 812, Portawaddo, 
Siolim, Bardez, Goa 3. Mrs. Aida de Souza, Flat 
No. 2/D, St. Anthony’s Church Complex, Igrez 
Vaddo, Marna, Siolim, Goa 4. Mr. Antonia 
D’souza, Opp St. Anthony’s Church, Siolim, 
Bardez, Goa
                         PUBLIC   NOTICE
WHEREAS, the above named applicant has 
moved an application to this Court for  Partition 
of HIS/HER/THEIR/ITS  share  under section  
61 of Land Revenue Code 1968 in respect of 
property surveyed under Survey No. 72/9  of    
Siolim Village  in  Bardez Taluka admeasuring  
an  area  of  350  sq. mts.
    AND WHEREAS, applicant  served the 
notices  through  Registered  A.D  to the Co-
owners of  the  said  survey  number. 
  AND WHEREAS, notices are returned back 
from the postal authority with the endorsement 
"insufficient  Address" etc. 
   AND  WHEREAS,  the  applicant  has   made 
an application on 05-Dec-2022  and prayed for 
service  of  summons by  issuing  Public Notice 
in  any  local  daily  under  order V Rule 20(1-A) 
of Civil Procedure Code, 1908 as  the applicant  
has stated their inability to submit the detailed 
addresses of the above opponents and their 
legal heirs. 
  AND WHEREAS, I  am  satisfied  that  this is a 
fit  case  for  grant  of  such  permission. 
   NOW THEREFORE, notice is hereby given 
again to all the above opponents and all 
interested parties to appear on 13-03-2023  at  
10:30 AM  to  file  their  say on  the said date and  
time, failing which  the  matter  will  be heard  
and  determined  in  their  absence. 
  Given  under  my  hand  the  seal  of  this  Court 
on  this  30th day  of  January,  2023

IN THE COURT OF DEPUTY COLLECTOR / SUB DIVISION
OFFICE AT BARDEZ, MAPUSA, GOA

Seal 

IN THE COURT OF THE JOINT 
MAMLATDAR-V SALCETE TALUKA, 

MARGAO GOA
Case No. Misc.Appl.Resto.No.

04/2017/JM-V
In

CASE No:- JM-II/Mund/Decl/48/2006/
1. Shri Joaquim Domingos Goncao 

Amarante Dias r/o H. No. 554, Dongorim, 
Navelim, Salcete-Goa ....Applicant

V/s 
1. Shri Pobre Inacinho Barretto (expired) 

through L/Rs a) Smt. Ricardina Barreto b) 
Shri Felix Barreto c) Smt. Susan Barreto 
all r/o Dongorim, Navelim 2. Shri Martinho 
Floriano Barreto r/o Remmy Villa, Dongorim, 
Navelim 3. Shri Cassiano Barreto 
(deecased through L/Rs) 3(a) Mrs. Veronia 
Barreto Wife of late Cassiano Barreto 3(b) 
Mr. Denzyl Barretto Son of late Cussiano 
Barretto 3(c) Mr. Zilian Bareto Son of late 
Cassino Barreto 3(d) Mr. Elroy Barreto 
Son of late Cassiano Barreto All residents 
of 2/3/4/, D Block, Fourth Floor, Manish 
Garden. Manish Nagar,. Fourt Bunglows, 
Andheri (West), Mumbai 400050 
  .....Opponents

PUBLIC NOTICE
To. The Legal heirs of Respondent No. 3. 
WHEREAS. the above mentioned 

Applicant has filed an application for setting 
aside the order dated 30/06/2017 and 
for restoration of Case No. JM-II/Mund/
Decl/48/2006.

AND WHEREAS, the notice was sent to 
Respondents on the last known permanent 
address but the same returned hack with 
postal endorsement “Refused”. 

AND WHEREAS the Applicant filed 
an applicalion to serve the unserved 
Respondents through publication which is 
allowed by this court on 16/01/2023. 

Therefore, a public notice is hereby given 
to any of the legal heirs/interested person 
having claim over survey No. 21/8 of Village 
Navelim,  in Salcete Taluka to appear before 
this Court either in person or through duly 
authorized agent on 27/02/2023 at 3.00 
p.m. to give your say on the above said 
application. 

Take notice that in default of your 
appearance on the above mentioned date 
and time the matter will be heard and 
decided in your absence. 

Given trader my hand and seal  of this 
Court on this 16th day of January, 2023.

Sd/-
(Gaurav S. Gaounkar)

Joint Mamlatdar-IV of Salcete, 
Holding Additional charge of 

Joint Mamlatdar-V, 
Margao-Goa

Seal

IN THE COURT OF THE 
JUDICIAL MAGISTRATE, 
FIRST CLASS, ‘A’ COURT 

AT PONDA - GOA
Cri. Misc. Appl. No.35/

Cond/2022/A
VPK Urban Co-op. Cr. Sty. 

Ltd.  ... Applicant
V/s 

Mr. Pradosh Manohar 
Chari.  ... Respondent

NOTICE
To, Pradosh Manohar 

Chari, R/o. H.No. 941, New 
Vaddem, Vasco Da Gama, 
Goa- 403 802. 

WREREAS, above 
named applicant has filed 
an application in this Court 
praying for condonation of 
delay in filing complaint U/s 
138 of N. I. Act. 

AND WHEREAS, upon 
perusing the said application 
this Court has passed an 
order calling for you say on 
above said application. 

NOW therefore notice is 
hereby given to you to file 
your say on said application 
on 21st April, 2023 at 2.30 
p.m. failing which the said 
application will be heard and 
decided in your absence. 

GIVEN under my hand 
and the seal of this Court on 
this17th February, 2023.

Sd/-
(Supt./Head clerk)

By Order of the 
J.M.F.C, Ponda

‘A’ Court

IN THE COURT OF THE JUDICIAL 
MAGISTRATE FIRST CLASS . 'A' COURT, 

AT PONDA GOA. 
FORM NO 1 SCHEDULE II  

Cr. P.C. CODE - 4
Criminal Case No.365/OA/NIA/2021/A 

Complainant:- VPK Urban  
Co-operative Credit Society Ltd

SUMMONS TO ACCUSED
To, Accused - Shri. Shailesh Shashikant Naik, 
H. No. 968/B. Ambeudak. Santona, 
Sanguem Goa. 403 704 
VVHEREAS, your attendance is necessary to 
answer to a charge of section 138 of 
Negotiable Instrurnent Act 1881. 
You are hereby required to appear ‘in person 
before this Court on 21st April 2023 at 2.30 
p.m, 
Herein fail not. 
Further Directions as per order of the 
Hon'ble Supreme Court: a) It is made clear 
to you that, you can make an application for 
compounding of the offences at the first or 
second hearing of the case and if such an 
application is made. compounding may be 
allowed by the Court without imposing any 
costs on you. b) If you do not make an 
application for compounding as aforesaid, 
then if an application for compounding is made 
before the Magistrate at a subsequent stage, 
compounding can be allowed subject to the 
condition that you will be required to pay 10% 
of the cheque amount to be deposited as a 
condition for compounding with the Legal 
Service Authority or such authority as the 
Court deems fit. c) Similarly, if the application 
for compounding is made before the Sessions 
Court or a High Court in revision or appeal, 
such compounding may be allowed on the 
condition that the accused pays 15% of the 
cheque amount by way of costs. d) Finally, if 
the application for compounding is made 
before the Supreme Courts, the figure would 
increase to 20% of the cheque amount. e) Any 
cost imposed in accordance with the above 
Guidelines should be deposited with the Legal 
Services Authority operating at the level of the 
Court before which compounding takes place. 
For instance, in case of compounding during 
the pendency of proceedings before a 
Magistrate's Court or a Court of Sessions, 
such costs should be deposited with the 
District Legal Service Authority. Likewise, costs 
imposed in connection with composition 
before the High Court should be deposited 
with the state Legal Services Authority and 
those imposed in connection with composition 
before the Supreme Court Should be 
deposited with the National Legal Services 
Authority. 
Given under my hand and the Seal of the 
Court, this 17th day of February, 2023.

Seal
Sd/-

(Superintendent/Head Clerk)
By Order of J.M.F.C.  

"A" Court, Ponda

IN THE COURT OF JOINT 
MAMLATDAR- I OF TISWADI 
TALUKA. AT PANAJI – GOA  

Case No.MND/JM-I/ 
PUR/N-O-G/02/19 

Mr. Jose Gonsalves R/o. H. No. 235, 
(old) 191), Gudiwado, Neura-O-
-Grande, Tiswadi- Taluka  ...Applicant

V/s 
Dr. Emerico de Noronha (Since 
Deceased through legal heirs) 1. 
Marcia Maria deNoronha, r/o. H.No. 
63, Dumpern, Uceassaim, Bardez 
Goa 2. Mariana Aurea de Noronha 
r/o. Flat No.7, Sunflower Apartments, 
2nd Floor, Near Pharmacy College, 
St. Inez, Panajim 3. Maria Zara de 
Noronha r/o. H.No. 304, (3), Survem 
Vaddo, Guirim, Bardez-Goa 4. Maria 
Fernandes de Noronha do. Nagesh 
building, First Floor, Shivaji Park 
Road No. 5, Mahim, Mumbai-400016, 
5. Francisco Edwin de Noronha, r/o. 
H.No. 6/62-A, Aradi, Saligao, Bardez-
-Goa 6. Alina Terezhina de Noronha 
r/o. H.No. 515, Behind O Patroconio 
Chapel, Benaluim, Salcete-Goa, 7. 
Carlos Xavier de Noronha 8. Maria 
Ruth de Noronha Both r/o/ H. No. 
Villa No. 24, La Oceana Colony, 
Dona Paula, Panaji-Goa  
 ....Opponents 
To, The Opponent No. 7 

PUBLICATION NOTICE
Whereas the above applicant has 
filed an application before this court 
under the provision of Section 16(1) 
of Goa Daman and Diu Mundkar Act, 
1975. 
And whereas the applicant vide his 
application dated 19/12/2022 has 
prayed for substitute service by way 
of Publication on any daily news 
paper stating that notice sent to the 
opponent by the applicant by 
Registered A.D. are returned 
unserved with the postal remark 
"insufficient address" . 
Therefore notice is hereby given 
under V Rule 20(I-A) of Civil 
Procedure Code, 1908 to appear in 
this court in person or by a pleader 
duly instructed and able to answer all 
material questions relating to the 
case or who will be accompanied by 
some person able to answer all such 
questions on 24/02/2023 at 3.00 
p.m. to answer the claim. Take notice 
that in default of your appearance on 
the date and time mentioned above, 
the matter will be heard in your 
absence. 
Given under my hand and the seal of 
this Court on this 17th day of 
February, 2023.

Seal Sd/-
(Shailendra J. Desai) 

Jt.Mamlatdar-I of Tiswadi Taluka, 
Panaji-Goa.

Ofce of the Civil Registrar cum Sub 
Registrar and Special Notary (Ex-
Ofcio), Canacona - Goa
Smt. Freeda B.J. Gomes, Civil Registrar 
cum Sub Registrar and Special Notary 
(Ex-Ofcio) in the Judicial Division of 
Canacona.
In accordance with Section 346(11) of the 
Goa Succession, Special Notary and 
Inventory Proceedings Act, 2012, it is 
hereby made public that by Deed of 

thSuccession dated 08  February 2023 
duly recorded under Book No. 75 at 
pages 152 to 156 of the ofce, the 
following is recorded:
That Mr. Leao Menino Coutinho expired 
on Third May two thousand twenty one 
(03/05/2021) at Parvem, Agonda, 
Canacona Goa intestate without making 
Will, Gift or any other disposition of his 
last wish leaving behind his wife as 
moiety holder Mrs. Petronila Marta 
Fernandes, major of age, widow, 
housewife and his universal legal heirs 
his children namely (one) Ms. Vijilma 
Coutinho, major of age, married to Mr. 
Eliston Conny Fernandes, major of age 
(two) Ms. Vlevia Coutinho, major of age, 
spinster as his legal heirs and besides the 
above mentioned legal heirs there being 
no one else or no other person who 
according to the law of Succession 
prevailing in the State of Goa could prefer 
or concur the said successor or may have 
a better claim to the estate or inheritance 
left by the said deceased.

SEAL

Government of Goa
REGISTRATION DEPARTMENT

Ofce of the Civil Registrar-cum-Sub
Registrar, Canacona

Canacona Govt. Building, First Floor,
Chaudi, Canacona - Goa, 403702

Phone No.: (0832) 2644466
Email: crsrcanacona-rd.goa@nic.in

No: CRSR/CAN/95/2023
Dated: 09/02/2023

NOTICE

Sd/-
( Freeda B. J. Gomes )

Civil Registrar cum Sub Registrar and
Special Notary (EX-Ofcio), Canacona - Goa

Wednesday February 22, 2023

PTI   

NUH   
Haryana Police on Tuesday 
registered a case against 30 to 
40 unnamed Rajasthan police 
personnel on a complaint by 
a woman that her pregnant 
daughter-in-law lost her child 
after she was allegedly as-
saulted by them during a raid 
to nab her son, who is an ac-
cused in the Bharatpur abduc-
tion-murder case.   

 Following the complaint of 
Dulari Devi, an FIR has been 
registered under sections 148 
(rioting, armed with deadly 

weapons), 149 (unlawful as-
sembly), 354 (assault or crimi-
nal force to woman with intent 
to outrage her modesty), 452 
(house-trespass) and 312 (caus-
ing miscarriage) of the Indian 
Penal Code at Nagina police 
station here, the police said.   

 We had exhumed the body 
of the stillborn baby whose 
postmortem was conducted by 
a board of doctors on Monday 
and the final report is awaited. 
Following the complaint of Du-
lari Devi, an FIR has been regis-
tered against unnamed cops of 
Rajasthan police,” Varun Sin-
gla, SP of Nuh, told PTI.   

PTI 

HYDERABAD 
In a distressing incident that 
sent shock waves across Tel-
angana, a 4-year-old child has 
been mauled to death by stray 
dogs here, prompting strong 
public reactions where some 
even described the menace as 
‘terror.’ 
While a video of the child fall-
ing prey to the canines has 
gone viral, Telangana Minister 
KT Rama Rao termed the inci-
dent “unfortunate” and said 
he was “pained” over the ep-
isode while the city civic body 
assured of steps to prevent re-
currence of such attacks.  

PTI 

MUMBAI 
Shiv Sena (Uddhav Balasa-
heb Thackeray) leader San-
jay Raut on Tuesday wrote 
to the police alleging threat 
to life from Chief Minister 
Eknath Shinde’s son, with an 
MLA from the Shinde camp 
calling it a cheap stunt.  

 Lok Sabha member Shri-
kant Shinde (Eknath Shin-
de’s son) has given a supari 
(contract) to kill me to a 
Thane-based criminal Raja 
Thakur. I have confirmed 
information regarding the 
same. I am informing you as 
a responsible citizen, Raut 
said in his letter.  

 Raut made the allegations 
in a letter to the Mumbai po-

lice commissioner, copies of 
which were also sent to Ma-
harashtra Deputy Chief Min-
ister Devendra Fadnavis, who 
holds the home portfolio, and 
the police of Thane city.  

Responding to a question 
related to Raut’s letter, Aadit-
ya Thackeray, MLA and son 
of ex-CM Uddhav Thackeray 
said, The complaint should 

be taken seriously. Unfortu-
nately, these traitor MLAs 
(from Shinde camp) are not 
being controlled at all. One 
MLA had opened fire in Ma-
him area of Mumbai, but no 
action has been taken at all.  

Sanjay Shirsath, an MLA 
from Shinde’s group said, 
Raut is doing is a cheap stunt 
to gain sympathy. 

Raut alleges threat 
from Shinde’s son
SHINDE GROUP MLA CALLS IT CHEAP STUNT

CHARRED BODIES CASE

Haryana police files FIR 
against Rajasthan cops

Child mauled to
death by dogs 
in Hyderabad 

Sena office in Parl allotted to Shinde faction
NEW DELHI: The Lok Sabha Secretariat has allotted the Shiv 
Sena office in Parliament House to the Eknath Shinde-led fac-
tion after the Election Commission’s decision to recognise the 
group as the real Shiv Sena.  
Responding to a letter written by Shinde faction’s floor leader 
Rahul Shewalae, the Lok Sabha Secretariat said the desig-
nated room for the Sena office in the Parliament building has 
been allotted to the party. 
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हे वरवीं नोटीस दिता की राष्ट्रीय कंपनी कायदो न्यायालयान 25/01/2023 दिसा सिद्धार्थ नचॅरल फुड्स रिसोर्सेस प्रायव ह्ेट 
लिमिटडेची कॉर्पोरेट दिवाळखोरी निवारण प्रक्रिया सरुू करपाचो आदशे दिला. सिद्धार्थ नॅचरल फुड्स रिसोर्सेस प्रा. ली.च्या 
रिणकाराकं 06/03/2023 दिसा वा ताच ेआदीं परुाव्या सयत ताचंें दाव ेक्रमाकं 10 मखुार नमदू केल्ल्या पत्त्याचरे अंतरीम थाराव 
ववेसायिका कडेन सादर करपाक आवाहन केला.ं
टीप 1: दावो सादर करप भारतीय खाकनवाळ आनी दिवाळखोरी मडंळ (कॉर्पोरेट व्यक्तीं खातीर दिवाळखोरी निवारण प्रक्रिया) नियम 
2016 च्या चपॅ्टर 4 प्रमाण करतल.े
अर्थीक रिणकारानंी तांच े दाव े परुाव्या सयत इलकॅ्ट्रॉनीक माध्यमातंल्यानचू सादर करच.े हेर सगल्या रिणकारानंी परुाव्या सयत 
व्यक्तिगत रितीन, टपालातंल्यान वा इलकॅ्ट्रॉनीक माध्यमातंल्यान दाव ेसादर करपाक शकतात. परुाव्या सयत दावो दाव्याक आदार 
दिवपी दस्तावजेी पुराव्या वागंडा सकयल दिल्ल्या निर्दिश्ट फॉर्मांनी सादर करचो:
फॉर्म बी 	 :कामगार आनी कर्मचारी सोडून कार्यकारी रिणकारानंी केल्लो दावो
फॉर्म सी 	 :आर्थीक रिणकारानंी केल्लो दावो
फॉर्म डी	 :कामगार वा कर्मचाऱ्याचो दावो
फॉर्म ई 	 :कामगार वा कर्मचाऱ्यांच्या अधिकृत प्रतिनिधीन सादर केल्लो दावो 
फॉर्म एफ 	 :अर्थीक रिणकार आनी कार्यकारी रिणकार सोडून हेर रिणकारानंी केल्लो दावो दाव्याच ेखोट ेवा चकुीचे परुावे 
सादर केल्यार दडं आकारतल.े
तारीख:22/02/2023
सवुात: नवी मुबंय

सीए. अनरुाग जनै
अतंरीम थाराव ववेसायीक

आयबीबीआय नोंदणी क्रमाक:आयबीबीआय/आयपीए-001/आयपी-पी01049/2017-2018/11732
आयबीबीआय नोंदणीकृत ई-मले:ipanuragjain@gmail.com

एएफए वधै:23/12/2023 मरेेन
खाकनवाळ वेवसायीक ससं्था: रिझोल्व आयपीई प्रायव्हेट लिमिटडे

आयबीबीआय नोंदणी क्रमाक: आयबीबीआय/आयपीई/0120
सपंर्क पत्तो: 1003, सत्र प्लाझा, सके्टर 19डी, पाम बीच रोड, वाशी, नवी मंुबय - 400 703

प्रक्रिया विशिश्ट ईमेल आयडी:sid.nat@resolvegroup.co.in

फॉर्म एभौशीक घोशणा
(भारतीय खाकनवाळ आनी दिवाळखोरी मंडळाच्या नियम 6 खाला

(कॉर्पोरेट व्यक्तीं खातीर खाकनवाळ निवारण प्रक्रिया) नियम, 2016)
सिद्धार्थ नॅचरल फुड्स रिसोर्सेस प्रा.ली.च्या क्रेडिटर्साचें लक्ष ओडपा खातीर

सबंदंीत तपशील
1. कॉर्पोरेट रिणकाराचें नावं सिद्धार्थ नॅचरल फुड्स रिसोर्सेस प्रा. ली.
2. कॉर्पोरेट रिणकाराची निगमनाची तारीख 16/11/2007
3. ज्या प्राधिकरणाच्या खाला कॉर्पोरेट रिणकार आस्पाव/

नोंदणीकृत
आरओसी-गोंय

4. कॉर्पोरेट वळख क्र/कॉर्पोरेट रिणकाराची मर्यादीत दायित्व 
वळख क्रमाकं नोंदणीकृत कार्यालयाचो पत्तो आनी प्राचार्य

य1ू5209जीए2007पीटीसी005490

5. कॉर्पोरेट रिणकाराच्या नोंदणीकृत कचरेीचो आनी मखुले 
कचरेीचो (आसल्यार) पत्तो.

नोंदणीकृत कचरेीः प्लॉट क्र. 83 कंुडय उद्देगीक वसणकू 
कंुडय गोंय 403115 इन

6. कॉर्पोरेट रिणकाराच्या सदंर्भांत दिवाळखोरी सरुू करपाची 
तारीख

आदेशाची तारीख:25/01/2023 (माननीय एनसीएलटी मुबंय 
खडंपीठ, सीपी क्रमाकं 90/(आयबी)-एमबी-V/2021 च्या 
आदेशा प्रमाण) आदशे मेळपाची तारीख:20/02/2023

7. दिवाळखोरी निवारण प्रक्रिया बदं करपाची अदमाशेक 
तारीख

24/07/2023

8. अतंरीम निराकरण ववेसायीक म्हूण काम करपी 
दिवाळखोर ववेसायिकाचें नावं आनी नोंदणी क्रमाकं

अनरुाग जनै, आयबीबीआय/आयपीए-001/
आयपी-पी01049/2017-2018/11732

9. मडंळा कडेन नोंदणीकृत अतंरीम रिझोल्युशन 
ववेसायिकाचो पत्तो आनी ईमले  नोंदणी केल्ल्या प्रमाण

(ह्या पत्त्याचेर आनी ईमेलाचेर संपर्क ना) नोंदणीकृत पत्तो:1401 
ओरिएटंल हाइट्स, सके्टर-44, प्लॉट-158, सीवुड्स वेस्ट, नवी 
मंुबय, महाराष्ट्र 400706
नोंदणीकृत ईमले आयडी:ipanuragjain@gmail.com

10. अतंरीम थाराव ववेसायिका कडेन पत्र ववे्हार करपाक 
पत्तो आनी ई-मले वापरतल.े

सपंर्क पत्तो: सीए. अनरुाग जनै, सी/ओ. रिजोल्व-आयपीई 
प्रायव्हेट लिमिटडे,1003, सत्र प्लाझा, सकॅ्टर-19डी, वाशी, 
नवी मुबंय-400703.
प्रक्रिया विशिश्ट ई-मले:sid.nat@resolvegroup.co.in

11. दाव ेसादर करपाची निमाणी तारीख 06/03/2023
12. कलम 21 च्या उपकलम (6ए) च्या खडं (बी) खाला, 

अतंरीम रिझोल्युशन प्रोफेशन वरवीं निश्चीत केल्ल्या 
रिणकाराचो वर्ग, जर आसलो तर.

वर्गाचें नावं
लाग ूजायना

13. एका वर्गांतल्या रिणकाराचं ेअधिकृत प्रतिनिधी म्हूण काम 
करपाक वळखनू घतेिल्ल्या दिवाळखोर ववेसायिकाचंीं 
नावंा ं(दर एका वर्गा खातीर तीन नावंा)ं

लाग ूजायना

14.  (ए) संबदंीत फॉर्म आनी
(बी) अधिकृत प्रतिनिधींचो तपशील उपलब्ध आसाः

वबॅ लींक:https://ibbi.gov.in/en/home/
downloads भौतीक पत्तो: 1003, सत्र प्लाझा, सके्टर-
19डी,वाशी, नवी मुबंय-400703

निविदा कळोवणी
(फकत ई-निविदा पद्दतीन)

क्र 1/5/2010-डब्ल्यूडीX/एसीसीटीएस./2022-23/ई-10.
तारीख: 21.02.2023

कार्यकारी अभियंतो, काम विभाग X, उदका स्त्रोत खातें, पाजीमळ सागंें गोंय 
हाणंी वयर नमदू केल्ली निविदा प्रसिद्द केल्या. तपशीलवार निविदा कळोवणी 
https://eprocure.goa.gov.in हे वॅबसायटीचरे पळोवपाक 
मळेटली.
डीआय/एडिव्हिटी/2084/2023
मास्क घालात, समाजीक अतंर पाळात, हाताची नितळसाण राखात.

निविदा कळोवणी
(फकत ई-निविदा पद्दतीन)

क्र 1/5/2010-डब्ल्यूडीX/एसीसीटीएस./2022-23/ई-08.
तारीख: 17.02.2023

कार्यकारी अभियंतो, काम विभाग X, उदका स्त्रोत खातें, पाजीमळ सागंें गोंय 
हाणंी वयर नमदू केल्ली निविदा प्रसिद्द केल्या. तपशीलवार निविदा कळोवणी 
https://eprocure.goa.gov.in हे वबॅसायटीचरे पळोवपाक 
मळेटली.
डीआय/एडिव्हिटी/2085/2023
मास्क घालात, समाजीक अतंर पाळात, हाताची नितळसाण राखात.

निविदा कळोवणी
(फकत ई-निविदा पद्दतीन)

क्र 1/5/2010-डब्ल्यूडीX/एसीसीटीएस./2022-23/ई-09.
तारीख: 20.02.2023

कार्यकारी अभियतंो, काम विभाग X, उदका स्त्रोत खातें, पाजीमळ सागंें गोंय 
हाणंी वयर नमदू केल्ली निविदा प्रसिद्द केल्या. तपशीलवार निविदा कळोवणी 
https://eprocure.goa.gov.in हे वबॅसायटीचरे पळोवपाक 
मळेटली.
डीआय/एडिव्हिटी/2086/2023
मास्क घालात, समाजीक अतंर पाळात, हाताची नितळसाण राखात.

गोंय सरकार

उदका स्रोत खातें,
काम विभाग II, रावणफोंड,साश्ट गोंय.

ई-निविदा कळोवणी
क्र. डब्ल्यूआरडी/डब्ल्यूडी II/टकॅ/एफ.17/10(ई)/2022-23.

तारीख. 20/02/2023.
हे कचरेेन वयली ई-निविदा कळोवणी उजवाडायल्या. तपशील (वबॅसायट: 
https://eprocure.goa.gov.in) हे वबॅसायटीचरे उपलब्ध आसा. 
निविदा बोली जारी करपा खातीर आनी सादर करपा खातीर ऑनलायन अर्ज 
करपाची निमाणी तारीक आनी वळे 06/03/2023 दिसा साजंचे्या 4.00 मरेेन. 
सविस्तर निविदा कळोवणी हे कचरेेच्या नोटीस बोर्डाचरे पळोवकं मळेटली. 
फुडल्या खयंच्याय स्पश्टीकरणा खातीर ह्या विभागाच्या एएसडब्ल्यू विभागा 
कडेन सपंर्क करूं यतेा.
डीआय/एडिव्हिटी/2088/2023
मास्क घालात, समाजीक अतंर पाळात, हाताची नितळसाण राखात.

गोंय सरकार

भौशीक बादंकाम खातें
काम विभाग-XXVII

ई-निविदा कळोवणी
क्र. पीडब्ल्यूडी/डी.XXVII(एसईडब्ल्यू)/एएसडब्ल्यू/6/2022-2023

तारीख:21/02/2023
1. निविदची ऑनलायन बोली सादर करपाची निमाणी तारीख: 6.03.2023 दिसा 
15.00 वरा ंमरेेन.
2. ऑनलायन निविदा उगडपाची करपाची तारीख आनी वळे: 8.03.2023 दिसा 
11.00 वराचंरे
अदीक म्हायती खातीर कार्यकारी अभियतंो, काम विभाग-XXVII 
(एसईडब्ल्यू), पीडब्ल्यूडी, सातंिनजे, पणजी-गोंय हाच ेकचेरेंत सपंर्क सादचो.
वबॅसायट :https://eprocure.goa.gov.in
डीआय/एडिव्हिटी/2083/2023
मास्क घालात, समाजीक अतंर पाळात, हाताची नितळसाण राखात.

■■ भागंरभंूय । प्रतिनिधी      

हरमल: 20 वर्सांच्या इतिहासांत 
पयलचे फावटी हरमल दर्यादग 
वाठारातं रशियन विदशेी पर्यटकांचो 
कार्नावाल रद्द केलो. कार्नावाला 
वळेार वेगळेवेगळे रंगीत कपडे 
घालनू आनी कलाविश्कार सादर 
करून त ेकार्नावाल मनयताले. पणू 
कार्नावाल मिरवणुकूच रद्द केल्ल्यान 
ताचं ेमदीं निरशेणी पातळ्ळी. मजगतीं 
मोरज े कार्नावाल मिरवणूक काल 
(मगंळारा) आयोजीत केल्ली. 
तातूतं कायं विदशेी रशियन पर्यटक 
वाटंकेार जाल्ले.      

हरमल दर्यादगेरे विदशेी 
पर्यटक कार्नावाल मनोवपाचे 
तयारेंत आशिल्ल्याचें पळोवन 
पेडणेंच े पलुीस निरिक्षक  
दत्ताराम रावत आनी तांच्या  
पंगडान ताकंा ंआडायले आनी तांचो 
मखुलेी जजु ू(जर्मनी) हाका ताब्यांत 
घतेलो.      

हो कार्नावाल 3 वरांचरे सरुू 
जावपाचो आशिल्ल्यान विदशेी 

हरमला रशियन पर्यटकाचंो कार्नावाल रद्द
20 वर्सां उपरातं पयलचे फावटी केली कारवाय; मखुलेी जुजू ह्या जर्मन नागरिकाक घतेलो ताब्यांत   

हरमला पुलिसानंी आडायिल्लो विदशेी पर्यटकाचंी कार्नावाल मिरवणकू. दसुऱ्या फाटे्यांत मुखलेी जजु ूह्या जर्मन नागरिकाक ताब्यांत घवेन व्हरतना. (नारायण पिसरु्लेंकार)     

पर्यटकाचंें यो-वच सरुू आशिल्लें. 
पणू परवानो मळंूेक नाशिल्ल्यान 
कायं जाणानंी मोरजी वाठारातं 
वचपाचें थारायलें जाल्यार कांय 
जाण हरमलाच रावप पसतं केलें. 
ह्या वळेार रॅस्टोरंण्टांत व्हडलीं 
सकुणीं, फुला,ं गरूड तशेंच सुक्या 
नाल्लाच ेविवीध प्रकार तयार केल्ले. 
हे कारवायके लागनू पर्यटका ंमदीं 

मात निरशवेणी पातळ्ळी.      
ह्या वळेार ‘दॅट्स इन’ ह्या 

रॅस्टोरंण्टांत बशिल्ल्या आनी तयारी 
करपाच े वाटरे आशिल्ल्या जजुू 
हाच े सयत रॅस्टोरंण्टाच्या तीन 
कर्मचाऱ्यांक ताब्यांत घतेल.े गोंय 
सरकाराचो कार्नावाल मोरजेंत 
सरुू आशिल्ल्यान ताका पर्यायी 
कार्नावाल हरमला घवेप कायद्याचें 

उल्लंघन आसनू, उसरा ं सरुू 
करपाचो यत्न केल्यार जतनाय 
म्हूण जजु ूह्या मखुले्याक ताब्यांत 
घतेिल्ल्याचें पलुीस निरिक्षक रावत 
हाणंी आमच े प्रतिनिधी कडेन 
उलयतना सागंलें.      

ह्या वळेार रॅस्टोरंण्टा भायर मोटी 
सजावट केल्ली आनी ताची सलुसू 
लागिल्ल्यान ही कारवाय केल्ल्याचें 

रावत हाणंी सागंलें.      
मजगतीं, विदशी पर्यटकाकं तेंको 

दिवपी लोकानंी पुलिसाकं गहृीत 
धरच े न्हय. थळाव्यांच्या तेंक्यानूच 
विदशेी पर्यटकाचंी मस्ती चलता. 
थळाव्यांनी पलुिसाकं तेंको दिवपाचें 
आवाहन निरिक्षक रावत हाणंी केलें.      

इतल े मजगतीं, दर वर्सा 
हरमल दर्यादगेरे रशियन पर्यटक 

व्हड सखं्येन एकठायं जावन 
कार्नावालाची मिरवणकू काडटाल.े 
उपरातं बीच पार्टी जाताली. हो प्रकार 
समुार 20 वर्सां उपरातं पयलचे 
फावटी रद्द जाल्ल्यान कायं विदशेी 
पर्यटकानंी निरशणेी उक्तायली. 
मोरजेंत सरुू आशिल्ल्या कार्नावाल 
मिरवणकुेंत मात रशियन नागरीक 
बायला ंवाटंकेार जाल्ल्यो.

■■ भागंरभूयं । प्रतिनिधी

म्हापशें: कळंगटू पुलिसानंी 
गौरावाड्यार घुवंळे वखदा ं आडचे 
कारवाये खाला दबुावीत ऑस्टीन 
आबले डिसोझा (39, रा. उमतावाडो, 
कळंगटू) हाका अटक केल्या आनी 
ताच ेकडल्यान 90 हजाराचंें हेरॉयन 
आनी महिद्रा थार जीप मळूेन 16 
लाखांचो म्हाल जप्त केला.

पलुिसानंी ही कारवाय मगंळारा 

■■ भागंरभूयं । प्रतिनिधी

फोंडें: दयानदंनगर, धारबादंोड्यां 
संजिवनी साकर कारखान्या मखुा 
वयल्या राष्ट्रीय म्हामार्गार गतीन धावंपी 
इनोव्हा मोटारीचो धपको झाडाक 
बसलो. हातंूत मोटार चालक सखुरूप 
वाटावलो. अपघातातं मोटारीच्या 
दर्शनी भागाचें पूर्णपणान लकुसाण 
जालां. हो अपघात काल (मंगळारा) 
सकाळीं घडलो. अपघाताची म्हायती 
पलुिसांक दिवकं नाशिल्ल्यान अजाप 
उक्तायतात.

धारबादंोडें सावन उसगावंचे 
दिशने वचपी इनोव्हा मोटारीचें 
नियतं्रण गेल्ल्यान मोटारीचो धपको 
रस्त्याच े कुशीक आशिल्ल्या 
झाडाक बसलो. हातूतं मोटारीचें 
व्हड प्रमाणातं लकुसाण जालें. 
पणू अपघाताची म्हायती कुशीक 
आशिल्ल्या आवट पोस्टांतल्या 
कर्मचाऱ्यांक दिली ना. अपघातातं 
मोटारीचें लकुसाण जावन लगेीत 
मोटार रोखडीच व्हेली. ताका लागनू 
थळाव्या लोका ंमदीं गोंदळ निर्माण 
जाला.

■■ भागंरभूयं । प्रतिनिधी

काणकोण: चावडी प्रभाग 
तशेंच पालिका वाठारांतल्या विवीध 
सवुातींतले लोक आपल्या घरांतलें, 
फ्लॅटांतलें, रॅस्टोरंण्टांतलें, सोर्याच्या 
दकुानांतलें, लॉजींग बोर्डिंगांतलें 
घाणयारें उदक रस्त्याच े कुशीक 
आशिल्ल्या गटारांनी सोडटात. कांय 
जाणांनी जाल्यार घाणयारें उदक 
रस्त्यार सोडलां. ताका लागून सगली 
कडेन घाणीचें साम्राज्य पातळपा 
बरोबरूच फोंडकुलांनी उदक 
सांचनू उरलां. हाका लागून पालिका 
वाठारांतले नितळसाणेक आनी 
सुदंरतायेक बादा यतेा.

घाणयारें उदक गटारातं 
सोडप्यांक तशेंच रस्त्यार सोडपी 
लोकाकं नोटिसी धाडून घाणयारें 
उदक उक्ताडार सोडचें न्हय 
अशी सचुोवणी केल्ली. पणू 
खबूशा जाणानंी हें उदक सोडपाचें  

■■ भांगरभूयं । प्रतिनिधी

केपें: इग्रामळ, केप्यां काल 
(मगंळारा) जाल्ल्या अपघातातं 
आलशेियस फर्नांडीस (38) 
जाल्यार सतीश वेलींगकार (44) हो 
जखमी जालो.

केपें पलुिसानंी दिल्ले म्हायती 
प्रमाण इग्रामळ, केप्यां दनपारां 
3 वराचं्या समुाराक हो अपघात 
घडलो. आबंावल े सावन 
केप्यां यवेपी मोटार इग्रामळार  
पावतकूच मोटार स्पिडब्रेकराचरे 
उसळिल्ल्यान वाहन चालक 
आलशेियस फर्नांडीस हाचो 

■■ भागंरभूयं । प्रतिनिधी

फोंडें: बोरी टॉप कोला फॅक्टरी लागीं 
फाटल्या आयतारा क्रेटा मोटारीचो 
धपको स्कुटरीक बसनू जाल्ल्या 
अपघातांत जखमी जाल्लो अरुण 
राधाकृष्ण प्रभ ू(62, बोरी) ह्या स्कूटर 
चालकाक सोमारा रातीं मरण आयलें. 
ताचंरे गोंय वजैकी म्हाविद्यालयातं 
उपचार सरुू आशिल्ले. फोंडें 
पलुिसांनी मोटार चालक हरीहर 
प्रकाश चदं्र पाद्य (38, ओरिसा) हाचे 
आड गुन्यांव नोंद केला.

मळेिल्ले म्हायती प्रमाण जकेे 14 
एफ 6409 क्रमाकंाची मोटार बोरी 
पलुा वयल्यान फोंड्यां वताली. टॉप 
कोला फॅक्टरी लागीं तचे दिशने 
वचपी जीए 05 क्यू 9053 क्रमाकंाचे 

स्कुटरीक मोटारीचो धपको बसलो. 
हातूतं स्कूटर चालक रस्त्यार पडून 
गभंीर जखमी जाल्लो.

108 अॅम्बुलन्सींतल्यान जखमीक 
फोंडेंच्या उपजिल्हो हॉस्पिटलातं 
दाखल केलो. पणू भलायकी गभंीर 
आशिल्ल्यान अदीक उपचारा 
खातीर जखमीक गोमकॅातँ दाखल 
केलो. पणू सोमारा उपचार सरुू 
आसतना रातच्या वळेार ताकंा ंमरण 
आयलें.

अपघातातं मरण आयिल्ले 
अरूण प्रभ ूहे उसगावं हागंासरल्या 
एमआरएफ कंपनीच े निवतृ्त 
कर्मचारी आशिल्ले. फोंडें पलुीस 
स्टेशनाच े निरिक्षक विजयकुमार 
चोडणकार ह्या प्रकरणाचो तपास 
करतात.

कळंगटू ेथार जिपी सयत 9 ग्राम
हेरॉयन जप्त; एकल्याक अटक

अटक केल्ल्या दुबाविता सयत पलुीस निरिक्षक दत्तगरुू सावंत आनी पलुीस पंगड.

सकाळीं केली. खात्रेच्या गोपां 
कडल्यान मळेिल्ले म्हायतीच्या 
आदारान पलुीस पंगडान गौरावाडो 
कळंगटू ेपीझा हट लागीं दबुाविताची 
जीए 03 एएफ 1289 क्रमाकंाची 
थार जीप आडायली. झडटे वळेार 
जिपींत 9 ग्राम हेरॉयन हें घुवंळे 
वखद मळे्ळें.

दबुाविता आड घुवंळे वखदां 
प्रतिबधंक कायद्या खाला गनु्यांव 
नोंद करून पलुिसानंी ड्रग्सा सयत 

वयली जीप मेळून 16 लाखाचंो 
म्हाल जप्त केलो. 

मजगतीं, दबुावीत आरोपीक 
कळंगूट पुलिसानंी फाटल्या 2017 
वर्सा अशाच ड्रग्स प्रकरणातं अटक 
केल्ली. जाल्यार दबुाविताच्या 
बापायचो लगेीत ड्रग्स विक्री 
ववे्हारातं आस्पाव आसा अशी 
म्हायती पुलीस अधिकाऱ्यांनी दिली.

पलुीस अधिक्षक निधीन वाल्सन, 
उपअधिक्षक विश्वेश कर्पे, निरिक्षक 
दत्तगरुू सावंत हांचं्या मार्गदर्शना 
खाला उपनिरिक्षक रमेश हरिजन, 
हवालदार विद्यानंद आमोणकार, 
मनोज नायक, कॉन्सटबेल आकाश 
नायक, विजय नायक, गणपत 
तिळोजी, अमीर गरड आनी लक्ष्मण 
पटकेार ह्या पंगडान ही कामगिरी 
केली.  

धारबांदोड्यां मोटारीचो झाडाक 
धपको; चालक वाटावलो

बोरी अपघातातं जखमी जाल्ल्याक मरण

घाणयारें उदक उक्ताडार सोडप्यांची
उदकाचीं कनके्शनां तोडटले: नगराध्यक्ष

केप्यां अपघात; एकल्याक मरण
वाहना वयलो ताबो गले्ल्यान 
मोटार रस्त्याच े कुशीक लवंडली. 
ह्या अपघातातं फर्नांडीस आनी 
वलेींगकार जखमी जाल.े

त्या दोगाकूंय मडगावंां 
हॉस्पिटलातं उपचारा खातीर दाखल 
केल.े पणू उपचारा वळेार फर्नांडीस 
हाका मरण आयलें. फर्नांडीस 
हो जोगलामोड्डी केपेंचो रहिवाशी 
आसा.

ह्या अपघाताचो केपें पलुिसानंी 
पचंनामो करून फुडलो तपास 
केपेंच े निरिक्षक दीपक पडेणेंकार 
हाचं्या मार्गदर्शना खाला सरुू 
आसा.

थाबंोवकं नाशिल्ल्यान ताचं्या 
उदकाचीं कनके्शना ं तोडपा खातीर 
उदका परुवण विभागाक पत्र 
बरयिल्ल्याचें काणकोणच ेनगराध्य-
क्ष रमाकातं नायक गावंकार हाणंी 
सागंलें.

तचे प्रमाण शळेेर हागंासरल्या 
व्हाळार एका मनशान बकेायदो 
काकँ्रेटीचें बादंकाम करून शडे 
उबारल्या. ताचरेूय कारवाय 
करतल ेअशें नायक गावंकार हाणंी 
सागंलें.

■■ भागंरभूयं । प्रतिनिधी                              

पणजी : राष्ट्रीय पावंड्या वयल्या 
37व्या राष्ट्रीय खळेा ंसर्तीचें उक्तावण 
25 नोव्हेंबर 2023 दिसा करपाचो 
प्रस्ताव आसा. ऑक्टोबर, नोव्हेंबरातं 
ही सर्त गोंयातं जातली. प्रधानमतं्री नरेंद्र 
मोदी हाचंें हस्तुकीं सर्तीचें उक्तावण 
जातलें, अशें खळेा ंमतं्री गोविद गावडे 
हाणंी सागंलें.                   

 प्रधानमंत्री नरेंद्र मोदी हाचंे 
उपलब्धत े प्रमाण उक्तावणाची 
तारीख निश्चीत जातली. सर्तीची 
तयारी नेटान सरुू आसा. स्टेडियम 

राष्ट्रीय खळेा ंसर्तीचें 25 ऑक्टोबराक उक्तावण
गोविदं गावडेः तयारी खातीर आपमजत गटाचंी घतेल ेमजत    

तशेच मुळाव्या सवुिधाचंी कामां 
पुराय जाल्यांत. दखेभालीची कायं 
कामा ंउरल्यांत. ताचरे निमणो हात 
भोंवडावपाचो वावर सरुू आसा. 
सर्तीच े तयारेंत आप मजत गटाचंी 
मजत घेतल.े आप मजत गटाकं 
कामाचो अणभव मेळटलो अशें 
मंत्री गोविदं गावडे हाणंी सागंलें.

 चार वागंड्यांच्या शिश्टमडं-
ळान हालींच दिल्लीक भेट दिली. 
ऑलिपंीक सघंटणचे्यो अध्यक्ष पी 
टी उषा हाचं े सयत शिश्टमडंळान 
बसका घेतली. खळेा ं मतं्री गोविद 
गावडे हे बसकेक हाजीर आशिल्ले.  
गोंयच्या साधनसवुिधाचंी पळोवणी 
करपा खातीर आलिपंीक सघंटणचेो 
पंगड गोंयातं यतेलो. सर्तीच्या 
लोगोचें अनावरण 15 एप्रीलाक 
जातलें.                         

ही सर्त खेळाच्या 39 प्रकारातं 
जातली. वेलोड्रोम आनी सायकलींग 

हे प्रकार दिल्लींत जातले. वेलोड्रोम 
तशेंच सायकलिगंाच्या े सवुिधा 
गोंयातं नात. हाका लागनू हे दोन 
प्रकार दसुऱ्या राज्यांनी जातल.े 
लगोरी ह्या परंपरीक खळेाचो पयलचे 
खपे ेसर्तींत आस्पाव जातलो.                         

राष्ट्रीय खेळा ं सर्तीची तयारी 
फाटलीं खूबशीं वर्सां सरुू आसा. 
हाच े पयलीं खबूश े खेपे ही सर्त 
फुडें धकुलची पडल्या. फातोड्डें 
स्टेडियमाची दरुुस्ती करपा सयत 
पडेें, न्हावलेींतल्या स्टेडियमाचंी 
दरुुस्ती जाल्या. मिरामार, फातंोड्डें, 
न्हावलेी, पडेें, डॉ. श्यामाप्रसाद 
मखुर्जी स्टेडियमार ह्यो मचॅी जातल्
यो.                         

पयलीं साधन सवुिधा तयार 
जाल्यो ना म्हूण राष्ट्रीय खळेा ंसर्त 
फुडें धकुलची पडली. उपरातं 
कोरोना म्हामारीक लागनू राष्ट्रीय 
खळेा ंसर्त फुडें धकुलची पडली.                  

पणजी: कॅसिनो वेवसाया कडेन 
सबंदंीत एका वपेाऱ्या कडल्यान लाचं 
मागिल्ल्याचें प्रकरण मखुार आयले 
उपरातं पुलीस खात्यान सबंदंीत 
कर्मचाऱ्यांची मळुावी चवकशी सरुू 
केल्या.

शकु्रारा 17 वरे दहशतवाद विरोधी 
पगंडाच े (एटीएस) पाचं कर्मचारी 
सबंदंीत वपेाऱ्या कडेन गले्ले. थयं ताणंी 
ताका धमकी दिवन व्हड रकमचेी लाचं 
मागिल्ली. त्या वळेार वपेाऱ्यान 1.5 
लाख रुपया दिवपाची तयारी दाखयली. 
पणू त्या कर्मचाऱ्यांनी रक्कम उणी 
करपाक न्हयकार दिलो.

मजगतीं, वपेाऱ्यान हाचो व्हिडियो 
रिकॉर्ड करून केंद्रीय मंत्र्या मरेेन 
पावयिल्लो. हाची दखल घेवन 
पलुिसानंी चवकशी सरुू केल्ल्याची 
म्हायती अधिकाऱ्यान दिली.

लाचं: पलुिसाचंी चवकशी
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